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AN MATTER
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Petition(s) for Special Leave to Appeal (G vil) No.6416/2001
(From the judgenent and order dated 14/12/2000 in CMAP 1261/ 00
of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)
TRADE TAX OFFI CER, U.P. Petitioner (s)
VERSUS
M S. KASHTHA KALA A U . S.SAM Tl LTD. &ANR Respondent (s)
(Wth prayer for interimrelief and office report)
(For final disposal)

Date : 12/02/2002 This Petition was called on for hearing today.

CORAM :

HON BLE MR, JUSTI CE U. C. BANERJEE
HON BLE MR, JUSTI CE Y. K. SABHARWAL

For Petitioner (s) T.N. Singh, Adv.,
R C. Vernam, Adv.
Mukesh Vernma, Adv.,
Neeta Si nha, Adv.
For Respondent (s) Prasenjit Keswani, Adv.,
P. Joseph Pookkatt, Adv.
Prashant Kumar, Adv.
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UPON hearing counsel the Court nmade the foll ow ng

ORDER
.......... Lo...........T................T.......T.......T.......T..Jd
SP2
Leave is given to file an additional affidavit
containing docunents wthin a period of four weeks.
Rej oi nder affidavit be filed within a period of three weeks
thereafter. Let the matter appear ei ght weeks hence.
. SP1

(R K. Dhawan) (D. D. Ji ndal)
Court Master Assi stant Regi strar



